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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER
rwo rHousnND AND rwEurv rouR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 23630 0F 2020

Between:

AND
1

Janardhan Sneha Latha, D/o. Dayakar, aged 23 years Occ Student' D No l'1-

55 5;;j;:/ i;ftr''l, r.rrg;i, Sr,upur'Nasa|-, [/ledchit Malkajsiri District

...PETITIONER

The State of Telangana, represented by its Principal Secretary' Medical and

H"iin?rrirv wdrtirebep'artment, Se6retariat Biiildings' Hyderabad

Kaloji Nararayana Rao University of Health Sciences, represented by its

Registrar, Warangal.

The convenor, MBBS-2020-21, C/o. Kaloji Na Rarayanao University of Health

Sciences. Warangal.

...RESPONDENTS

PetitionunderArticle226ollheConstitutionoflndiaprayingthatinthe
circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleasedtoissueanappropriatewrit,orderordirectionmoreparticularlyoneinthe

nature of writ of Mandamus, declaring the action of the respondents particularly

the 2nd respondent in not considering the petitioner for counseling and admission

intoMBBscourseunderCategory.BandCinNRlQuotafortheacademicyear

2020-Zlbyreceivingtherequisitefeesasillegal'arbitrary'unconstitutionaland

consequently direct the respondents to consider and include the name of the

petitioner in the counseling for admission into MBBS course under category-B and

C in NRI quota for the academic year 2020-21 '

2

J

IA NO: 10F 2020

I

i



PetitionunderSection,l5lCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinstrpportofthepetition,iheHighCoUrtmaybepleasedtodirect

the 2nd respondent tt consider the case of the petitioner and perm t the petitioner

to appear the 2nd counseling under NRI Quota ln Category - B and C for

admission into MBB S Course for the academic year 2020-21 b)' receiving the

requisite fees, pendir g disposal of writ petition'

Counsel for the Petitioner: SRI PENUBALLI RAMESH BABU

Counsel for the Resoondent No.1: SRI P. SHRAVAN KUMAR GOI'JD'

GP FOR MEDICAL HEALTH FW

CounselfortheRespondentNos.2and3:SRIA'PRABHAKARRAO,SCFOR
KALOJI NARAYANA RAO UNIVERSITY OF HEALTH SCIENCES

The Court made the following: ORDER



THE HON'BLE THE CHIEFJUSTICE ALOKARADITE
AND

THE HON'tsLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.23630 of 2020

ORDER: (per the I.Ion'ble the Chief Justice Alok tuadhe)

None for the petitioner.

Sri P.Shravan Kumar Goud, leamed Government

Pleader for Medical, Health and Family Welfare appears for

respondent No.l.

Mr.A.Prabhakar Rao, Iearned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as 'the University') appears for

respondent Nos.2 and 3.

2. In this Writ Petition, the petitioner is aggrieved by the

inaction on the part of the University in not considering the

case of the petitioner for counselling and admission to MBBS

course under category-B&C in NRI Quota for the academic

year 2020-21.

3. A Bench of this Court by an interim order dated

23.12.2020 had permitted the petitioner to participate in the

I
I

counselling.



CJ & JSR, J
\r P No U 3630 ot2020

4. In vierv of the aforesaid interim order as rvell as the fact

that the aca<lemic year 2020-21 is over, no furlher orders are

required to be passed in this Writ Petition.

5. Accorrlingly, the Writ Petition is disposed of.

Miscellaneous applications, if any pending, sha.ll stand

closed. Ther,: shall be no order as to costs.
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To,

SD/. T. TIRUMALA DEVI
ASSISTANT REGI$TRAR

//TRUE COPY/I - "\-I"'^"
SECTIONUFFICER

The Principal ijecretarv. A/edical and Health Family Weltare Department,secretariat Bu rdinss, fhe srai; oi i;ijil;;; lirj"lJtroTherRegstra r, Ka ioji Nara rayan, nro uireisiii 
"iH?"ril Sciences,

I!Zf*"*:lrMBBS-2020-2.1, C/o Katoji Na Rarayanao University of Heatth
One CC to Sri pSnubaili Ramesh.Babu. Advocate topUCl
3#,f; g :?":::: i 561% i 

n, n" o s-c-ioi x, ;j irvZ iZ,iX,i, n i o L, n i ve rs ity or
Two ccs to Gp'for tvreSicar Heallh Famiry werfare. Hiqh courr for the stateof Telangjrna rrt Hyderabad IOUTI 
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HIGH COURT

DATED:1811012024

ORDER

WP.No.23630 of 2020

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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